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PrasanU- 3hri S.K. Sauhnay. Counsel for the Applicant
Shri Romesh Gautam, Counsel for the aspon.en s.

lishamher ;

Th. appllc.^t is the son of Shri
uho died in harness on 13.9. 1987 snd the applicant
oas offered compassionate appointment as Khalasx at
Ghariabad in Track Depot. Northern Railoay. The ^

p fh« a olicant is that .his father, while.grievance of the applicant

in service, oas allotted theReilusy Quarter No, 265/4,
Railoay Colony. Shakur Basti, and after the death •
the employee, the family of the applicant continued to
occupy the same puarter. The applicant has reauested
respondait No. 2to regularise the said quart®; in his
rovo^ on ocmpassionat. qrouids, but by th. imouined
letter dated 8.5.1992. he uas informed that his request
could not be acceded to. Hggrieved by the same, the
applicant has filed the present application on 18.1,93.
praying for the grant of the relief «kl. a direction
be Issued to the respondents to regularise the railuay
quarter No. 255/4, Railuay Colony, in favour of the
applicant from the date of his appointment, i.e., 8.1.88.
It is also prayed that the 3CRG due to the deceased
employee, i.e., his father, be also paid. Notice uas
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issued to the respond ent s/>c« filedthe reply and contestiid
the grant of the relief prayed for,

2, The case of the respondents is that the applicant
uas uorklng at Ghajiebad at the relevant time end tha
policy of the Headquarters doss not permit th. regularisa-
tion of a house in Delhi area if the employee is uorklng
at Ghariabad. To supporb this fact, the respondents have
annexed the policy letter dated 7.1 2. 1983 (Ann.xur eR-1).
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3^ I heard the learned counsal for the oarties at

Itfigth and perused the records. Ouring the course of

the hearing, the learned counsel for.the applicant did

not press for the relief regarding payment of OCRG stating
that the same has since been paid by the respondents. The

only issue that surviv/es for decision is uhether the
apolicant is entitled to regular i sat ion of the t/pe of
quarter at Shakur Basti uhich uas earlier allotted to
his late father uhile he uas in service,

4, In fact, it is not disputed that the applicant is
on the regular establishment of the respondents, the
Railways, Under the relevant rules issued by the

Railway Board, in master circular, a compassionate

allotment on 'out of turn' basis is admissible to the

uard of a deceased employee provided he is not getting

H,n,A., he has lived with the deceased for six months
before retiramant/casuality» and that he is eligible
for the same type of accommodation aa occupied by the
deceased. The only objection raised in the counter

is that the policy of 83(R-l) does not permit the
regularisation of a quarter at Oelhi to a ward of a
deceased employee uorWng at Gha*labad. The substance

in this contention stands diluted uhan the respondents

themselves allowed the applicant to retain the quarter

and deducted normal licence fee from his salary, floreover,

the appliest has since been posted to Delhi under Central
D, A, C, » Track* Northern Railway t Shakur Basti, This sola

objection to regularisation of tha same quarter,therefore,

cannot be sustained.
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5, It is not disputed that the quarter allotted to

the deceased father is of the type to uhich the applicant

is also entitled.

6, In view of the abov/e facts and circumstances» ue

partly allou to regularise the quarter at Sh^kur Basti ,

Q.No.265/4, Railway Colony, in the name of the applicant

fro» 8.1. 1988 and only realise the prescritbed licence

fee under rules. The parties to bear their own costs.

( 3. P. Sharma) C(>S
ne«ber(3) ' ^ ^


